HIGH COURT OF DELHI AT NEW DELHI

No. 1586/Rules/DHC Dated: 15.01.2009

PRACTICE DIRECTION

LISTING OF ‘REGULAR MATTERS’

Hon’ble the Chief Justice has been pleased to issue the following practice directions:-

‘Regular Matters’ shall be taken up by all Courts except Special Benches
immediately after the Admission/After Notice Misc. Matters are over so, in any
case, from 3.00 p.m. onwards each day.

The *‘Regular Matters’, as aforesaid, shall be in addition to the ‘Regular Matters’
being taken up on Thursday, the old matters day.

Registry shall maintain a running list of ‘Regular Matters’, pertaining to each
Court.

The Advocates shall come prepared for arguments in the ‘Regular Matters’ listed
before the Courts so that the hearing of the old matters is expedited and there is no
adjournment on this account.

The Advocates may file concise written arguments and a list of relevant dates to
facilitate expeditious disposal of old matters.

The Practice Direction shall come into force from Monday, the 19" January, 2009.

By order
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Registrar General



